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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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1, ORDER DATED 5-12-200 2,

Heard Mr.S.R.Mohanty,leatned Counsel
for the Applicant, It appears from tbe records
that the Applicant vide Annexur.e.lo dated
13.11,2002 preferred an appeal before the
Appellate Authority in the matter.In view of

the above we direct the appellate authority

to dispose of the appeal within a pericd of

thirfy days from the date of receipt of a copy
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of this order. Till disposal of the Appeal
F  uddefl Annexure-10 dated 13.11.200‘2. "o
T punitive reccvery shall be made from the
Applicant,if the same has not already
— been taken place,

After disposal of the appeal,if
the grievance of the Applicant would still
subsists,he is at liberty to come to this

Pribunal for further adjudicaticn.

0.A, is accordingly disposed of,
No costs,

copies of this order be sent to the
Respondents alongwith copies of the 0.A,.
Free copies of this order be given to learned
counsel fcr the Applicent and Mr.A.K.BOse,
Learned Senior stending Ccounsel for the Union =
of India,on whom a copy of this original

Application hasv pDeen served,

Membex?(%éicial)




